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31-10-96 ' V 
Learned counsel Mr..K.Shar-

V 	

V 	

tma for the app1icants Learned 

,Sr.C.G.5.C. Mr.S.lj for the 

V 	 respondents. 	 V 

o 	 • 	V 

PIth application 	 Heard Mr.
-.
.K.Shárma for 

form and within timø 

V 	 C. F. of' Rs. 50/- V 	 I AdFTUS31Ofl. 

deposited d 	 The applicants were easona1 

1P0'BD No .:'L . 	 • Khalas.i of the Central Viater 
Dated ... 	

t Commission working under the 

- 	 , 	
, Middle rahrnaputra Division. 

	

- 	
• They have prayed for allowing 

them to join in this single 

Sc -c 	C- 742- 	 application . Permission for 

I joining in this application is 

	

/% '.g 	D. 	 allowed to the applicants in 

4&4 	 terms of Rule 4(5) (a) of the 

entra1 minIsrtive 'rribunaj 

	

V 	 (Procedure) RUes 1987 

	

• 	 /\6 c 	 terms and conditions mentioned 

,therein are fulfihled 

Perused the contents of th-

: 	

and relief sought. 

, 7 	 App11cat1on is admitted. Issue 

,notice on the respondents by 

	

'7 	 registered post. Written state 
:ment wIthin six weeks. List £03 

: 	

1tt 	stterient and further 
order on 16-12-96. 

cvtA / 	 7q, 1)  2- 
/ 	 • (,Sharma prays for an 

int erim orer. The services of 4 	 I 	 I 
V 	 these appljcants'stood terimina 

: 	

/ted In the  flQon on  15 .10,  

contri 
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-Mr.Sharma submits that the applican 

could not approach this Tribunal in 

time due to unavoidable circumstances 

beyond their control as they were 

posted in remote areas and could not 

leave their dutie to take legai 

action intime. He has also submitted 
that thé applicants are similarly 

situated as those other Seasonal 

Khalasis under the Central Water 

COmrn1S IOn who had approached this 

rjrjbuflal in time and in tvhose case 

the respondents were dIrected iv 
this Tribunal to ±inaijse the scheme 

of regularisation within three months 

from 15-10-96. In those cases the 

respondents were further directed 

to take sympathetic view ar to 

provide work to the applIcnts pen-

ding finalisation of the scheme and 

that their services should not be 

terminated pendirg finalisation of 

this scheme without leave of this 

Tribunal. In this connection he 

tefers to the order dated 15-10-96 

in M.P. 153/96 to 161/96. Therefore 

he submits that the applicants in 

this case are entitled to be gráñt 

similar reliefs. Mr.S.Ali,.Src.G. 

.1 
qndj 	19-6 / 

lC4L)J app-i graTe 	tr4uf 

np 

CXRS - f Qthc4S/ 

cii-A:Jthi 	pntTh 	1Sft4 

ia1±r: cru-i 	 i;l- 	t 

±ntpproach this Tribunal 

time, the competeq, authoritie4 

respondents are hereby directe 

take a sympathetic view and prj 

works to the present appiica9t 

within 15 days from to-day an 

they have been so provided thj : 

S 

rl 

O.A, 253/96 
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O.A. 253/96 

31-10-96 services of the applicants shall not 

bete-rrainated without leave of this 

Tribunal. 

1. 	 im 	 Member 

 

11.12.96 Vide order today in M.P.196/96 

the intercm order dated 31.10.96 has 

been modified. 

Member 

None, for the applicant. Mr S.Ali, 

Sr.C.Q.S.c for the respondents seeks, 

time upto 13.1.97. for submission of 

Written statement. 

List for written statement and 

further orders on 13.1.97. 

f--- 
(LOU  

pg 

18.1 .96 

- 

Member 	- 

pg 

15.1.97 Learned 	counsel 	Mr 	S. Sarma 	for 	t 

applicant. 	Learned Sr. C.G.S.C. Mr S. 	Ali for t 

respondents, seeks one month time to submit writt 

• 	 • statement. 

List 	for 	written 	statement 	and 	frth( 

orders on 12.2.97. 

9 2 	• / 

Mee 

nkq- 
fly 
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O.A. 253/96 

10.3.97 
Let the case be listed on 21.4.1997 fr 

hearing.. 

Mei'r"' 
	

Viir n  

21.4.97 	Let the case be listed for hearing 
U 	 On 2.6.97. 

5O 
IL 7Ll?/LQP. 

(&. 

12.2.97 

pg 

Mr B .K.Sharrna, learned counsel 

appearing on behalf of the applicanE 

submits that similar cases are pendin 
in this Tribunal. 

Let this case be listed, for hearj 
alongwith other similar cases. 

M 	r 	 Vice-Chairirç 

3o.. 

'Q 2icJ Cp- 	c-Q 

Merner 	 vice..Ciirman 

pg 
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2.6,97 	The respondents have filed an affi 
davit in Misc.Petjton No.94/97 stating 
inter alia that the scheme has since 
been approved and it is likely to be 
notified. In view of the above Mr.B,K. 

Sharma, learned counsel appearing on 
}ehalf of th& applicant sutLts unless 

the s,cheme is notified and we cometo 
know about the scheme is notified and 
we come to know about the scheme it will 
be difficult for us and for that purpose 

• 	Mr.harrna pr.ays for time till the scheme 
is notijed. Mr.M.K..Gupta, learned 
C.G,S S . submits that ehe sci'*eme will be 

notified very soon, may be within 3 weeks. 

contd/- 
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O.A.NO. 

2.6.97 Mr,S,Mi, learned Sr.c,G.S.C, and 

14r.M,K,GUPta, learned ddl.C.G.S.C.& 

also agreed that the matter should be 

heard after the publication of the 

schne. 
Considering the submissions of 

• 	 the learned counsel for the parties 

1 J2 	(D\L 	 we adjourned the case till 7-7-97. 

viceChairman 

pg 

y)6 

7.97 . 	 Heard 	counsel of th 	parties. 

Hearing concluded. The application is disposed 

of on withdrawal with liberty to file fresh 

application if so advised. No order as to costs. 

Order is kept in separate sheets. 

• 	 Meie 	 Vice Chairman 

trd 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

An application u/s 19 of the Admiiistrative 

Tribunal Act, 1995 

Title of the Case : .O.A. No, ._33 	of gig, 6 

Karuna KantaBaishya & Ors, 	...... Applicants 

Union of India &Ors. 	-Vs., 	•••,, Respondents 

I N D E X -' 

Si. Nb. 	Particulars of the Documents 	Paae No, 

1. 	 Application 	 I 4o 14 

2 6 	 Verification 

A ,nexur- 1 

4 • 	 Annexire- 2 	 ° 

Annexure-.. 3 	 -c 

Mnexure- 4 

For Use inTribunal's Office 

Date of filing :- 3O-/? 

Ddsiqnation 	:- 	i2 ce 

Signture 31 
fr. Registrar. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH 

O.A, No. 	S3 	J96 

BETWEEN : 

Karuria Kanta Baishya 

Harendra Ch, Das 

Mr. Abdul. Hakim 

Balen Ch. Rava. 

Khagen Ch. Kumar 

Anil Bora 

7.. Rajsekhar I3asumatary. 

All the app)iants are working under Central Water 

Commission and their respective places at posting are reflacted 

in Mneure-I o the OA. 
Applicants. 

- AND - 
S 

* 	 1. Union of India, represented by the Secretary to the Govt. 

of India, Ministry of Water Resources, Shran Shakti Bhawan, 

New Delhi. 

The Chairman, Central Water Commission, 

Seva Bhawan, R.K. Puram, New Delhi, 	 - 

The Executive Engineer, Middle Brahmaputra Division, 

Central Water Commission, Gauh8ti-7 (Rajgarh Road) 

• . . Respondents 

DETAILS OF THE APPLICATION 

1. PARTICULARS OF THE ORDERS AGAINST WHICH THE APPLICATI)N 

LAS BEEN MADE : 

The instant application is not made against any 

Contd....P/2 
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particular orderm but has been made seeking a relief towards 

-. 	 regularisation of their services Presently they are under 

casual employment under the respondents and as per they are 

under casual employment under thd respondents and as per the 

scheme prevelant, they are entitled to be granted with temp... 

orary status with further regularisation of their services, 

along with seniority etc. 

JURISDICTION OF THE TRIBUNAL: 

That the applicants declare that the subject 

matter of the applicaton for which they want redressal is 

well within the jurisdiction of this Hon'bl.e Tribubal. 
S 

LIMITATION : 

The applicants further declare that the appli- 

cation is within the limitation period prescribed under 

section 21 of the Administrative Tribunal Act, 1985. 

4, 	 FACTS OF ThE CASE 

(4.1) That the applicants are all citizen of 

India and as such they are entitled to all the rights and 

privileges guaranteed by the constitution of India ahd the 

laws framed thereunder, 

(L2) That the applieants have filed the instant 

• 	 application for redresal of their grievances, towards non- 

regularisation of their services as Gr. '0' employees. The 

grievances of the applicants and the.cause of action for •  which 

the applicants have come before this Hon'ble Tribubal for 

redressal of the Same are'similar. They.belong to lower 

Ok 

:co dp/3 . 
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stratum of the society and they are holders of Gr. 'D' 

. 
	 posts on casual basis and accordingly Crave Leave of this 

Hon'ble Trjbunal to allow them to join together in a single 

application invoking the power under Rule 4 (5)(a) of the 

Central Administrative Tribunal (Procedure) Ruoes, 1987. 

(4.3) 	That the applicants are all similarly 

situated, their grievances are regarding to regularisation 

of their services- un"der the respondents. All the applicants 

have been working under the respondents on casual basis for 

the last seferal years without any hope of regularisatiofl of 

their services. They have not been granted temporary. status 

under the scheme formulated by the Govt. of India. The service 

particulars of the applicants a re reflected in ANNEXURE-L to 

the instant O.A. In the said Annexure, the applicants have given 

their services particulars in details and crave leave of the 

Hon'ble Tribunal sto refer to the same in support of their 

contention made in this application instead of repeating the 

said contention. 

S 	

(4.4) 	That the applicants state . that, as is refle- 

cted in Annexure '1' statement annexed in -this O.A., they 

have been working under the respondents since 1986
9  1981,1986, 

1986 1  1982, 1991 and 1992 respectivelY. They were so appointed 

in Gr.D employee on casual basis after their names were sposored 

through Employment Exchange and they were selected for the 

post of work_charged casual Khalasi. Their appointmetS are 

/ 	continuing from year to year and each year they are issued 

with appointment letters under which they are to work in Gr.'D' 

0 

	 ontd ... P/4 
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Posts as work charged seasonal Khalasi in the definite 

scale of pay. Presently, they are given pay scale of Rs.750/- 

to 940/_ which is the prescribed pay scale of Gr,*DJ  employees. 

However, their services are terminated and/or they are kept in 

employment for a definite period and therefore, they are no  

longer engaged for the 	st of the period in the year. Again, 

in the next year, they appointed for a further period. Thus, 

this process is going on since the time of their appointments 

and in spite of the fact that the Govt. of India has formulated 

a policy decision for grant of temporary status. to the casual 

employees which the applicants are still deprieved of the same 

benefit. Their services are rather being terminated from time 

totime. 

(45) 	That the applicants state that every year 

they are issued with the same kind of appointment letters and 

sometimes they are also required to work beyond the prescribed 

period in the appointment letter on casual basis 

Their such appointments are not in dispute 

and thus instead of annexing all the appointments letters 

pertaining totheir services, the applicants beg to annexed 

one such of their appointments letters and the same are annexed 

as ANNEXURE-2 

The applicants crave leave of the Hon'ble 

Tribunal to produce all the appointment letters partaining 

to their employments in Gr. 'D' posts as Casual basis right 

from the respective date of their appointment at the time of 

hearing of the instnt application. It is the bonafide belief, 

of the applicants that their such employments will not be dis- 

is 	

S 

puted by the respondents. 

Contd....P/5 
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(4.6) 	That the applicants s'ate that evdn 9fter 

S 

	 rendering years of service as Gr. D' casual employees, their 

service have not been regularised and their services are 

being taken by the respondents in exploitative terms, As 

pointed out above, their services are utilised for a parti-

cular period in a year and after that their services are 

terminated and again in the next year they are appointed for 

another period. This process has been going on since the 

of their respective •emp1oymeits. Further, sometine during the 

intervening period they are also given casual employment like 

that of any other Gr, 'D' Casual employee. Thus, the case of 

the applicants stand thus all of them are duly sponsored by 

the employment Exchange and selected by the respondents for being 
S 

appMnted as casual and selected by the respondents for being 

appointed as Casual Gr,'D' employees, their services are being 

utilised every year for a particular period as work charged 

season khalasi. Till date their services are not regularised 

and they have not been conferred with temporary status as is 

required to be conferred to under the relevant scheme formulated 

by the Govt. of Indi'a. 

S 

That the applicants crave Leave of this 

Hon'ble Tribunal to produce a copy of the relevant scheme at 

the time of hearing of this instant O.A. 

(4,7) 	That the applicants state that some of. the 

Gt,'D' employees of the Central Water Commission similarly 

situated tt with that'f the applicants had approached the 

Principal Bench of this Hon'e Tribunal, New Delhi by vay 

of filing various O.A,s wherein some kind of grievances have 

been raised as in the instant case were raised. The Principal 

I 
I 

Contd ... P/6 
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Bench of this Hdn'øle CA.T. by its common judgement dt, 

10,2.94,in O.A. No, 273/92, 804/92, 1601/92 and 2418/92 

allowed the said O.As with the following directions (i) 

The respondents shall produce a scheme for 

retention and regularisation of the casual labour employed 

by them. This scheme should take 'into account the regular 

post, that can be crated.taking into accountthe fact 

that even if a particular scheme is completed, new scheme 

are lainched every year and assessment of regular post that 

can be created on the basis should be made for regularisation 

all those who have completed 240 days service in two consecu-

tive years, should be given priority"in accordance with their 

I 
length of their services. 

Those who have completed 120 days of services 

should be given temporary status' in accordence with the inst-

ruct ons issued by the Department of personnel from time 

time. After completion of required period of service, they 

should be sonsidered 'for regularisatiOn. 

S 

Adhoc/temporarY employees should not be 

replaced by other adhoc/telflporary employees and should be 

retain in reference to their juniors and outsiders. 

(iv) 	Such a scheme shall be submitted by respondents 

for sfruitiriy of thisHon'b1e Tribunal withina period of 3 

month from the date of communicatIOn of this order by the 

petitioner to them 

\t~ 
Contd.... .F/7 
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'There shall be no order as to costs. 

A copy of the said judgement is annexed 

herewith and marked as Anriexure-3. 

(4,ã) 	That the applicants state that the said judge 

ments was carried on review by the respondents therein but the 

same was dismissed byX the Hon'ble Tribunal by its order and 

judgernent dated 9,5.91. 	. 

A copy of the same judgernent dated 9,5.94 

is annexed herewith and marked as ANNEXURE-4. 

(49) 	That persuant to the said judgements the 

- 	applicants therein have been granted temporary status and 

to the knowledge of the applicants, all the applicants therein 

have been continuing in their service without any introrruptiori 

and break and they bre enjoying the consequencd of granting 

the temporaly status. One of the applicant transferred to 

$hjiing rid he has been continuing as Gr. 'D' employees on 

conferment of temporary status with all consequential benefits.. 

After the aforesaid judgement, their has been no OCcsIOfl to 

terminate the services of the applidants therein and they are 

enjoying the benefits of temporary status as per the scheme 

holding the field. The central Water Coninission has formulated 

and adopted the scheme as was formulated by the Govt. of India, 

Ministry of Personnel € Public Orievonced with a slight modifi-

cation here nd there, more particularly as regrd to the number 

of working days. The XøSXX respondents may directed to 

Contd... 
p 	• 
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produce a copy of the same frn2u1ated by them under which the 

applicants are entitled to be conferred with temporary status 

with all consequential benefits. 

	

(4.10) 	That the applicants state that the respondents 

instead of being a model employer has envisagas under the 

constitution of India and laws framed thereunder have been 

utlising the services of the applicants for the last se'eral 

years in exploitative terms without giving them any ray of 

hope of future propapects. Thus the applicants have attained a 

state under which they can neither go for other employment ifior 

they can abandon their present employement. The applicants have 

already become over aged for, any other government job. Thus with 

the meagre income they earn their livelihood from their casual 

employment, theyalongwith their families are in precarious 

predicament. 

	

(4,11) 	That the applicants state that in view of the 

aforesaid judgement of, the Principal Bench, pertaining to the 

said Department and same subject matter of empioymenE for Gr,Dt 

enployees, there is no earthly reason as to why the benefit of 

the said judgement should not extended to the present applicants. 

The respondents of their own ought to have extended the benefit 

of the said judgement to the applicants instead of making them to 

come under the protective hands of their Tribubal. 

(4.12) 	That ihe applidntS state that in view of the 

facts and circumstances stated above they are compelled to 

under the protective hands of this Hon'ble Tribubal again. 

, 
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Further it is stated that by the petitioners that. the 

respondents have acted illegally andhave acted in direct 

confrontation with the Hon'ble Tribuhals order. 

	

(4.13) 	That the applicants state that the applicant 

No.2 had approached •... 	this Hon'bie Tribunal by way of 

filing O.A. 206/94 and this Hon'ble Tribunal Vide its order 

dated 1.11,94 disposed of his said application directing the 

respondents to consider his case smpathelically bit till date 

nothing has been done by the respondents 	that pGint of time s  s 

some other similarly situated persons like that of the applicant 

No.2, as well as the other applicants, had also approached this 

Hon'ble Tribunal (namely Anima Tal.ukdar, Babul Alt and Md. 

Ainuddin Ahmed belongs to 1986 batch), by way of filing various 

0.As and this Hon'ble Tribunal was pleased to issue direction in 

their favour and prsuant to which they are still continuings 

in their respective service enjoying the full service benefits 

alongwith senioritys. Hence there is no earthly reason as to 

why same benefit has not yet muted out to the present applicants 

also. 

	

(4.14) 	That the applicants further state that some 

similarly situated persons like that of the applicants helong$'t 

to same department ha*approached this Hon'ble Tribunal before 

their. termthation and this Hon bie Tribunal was pleased to 

pass interim order directing the respondents not to 'terminate 

their service vithout the leave of this Hon'ble Tribunal. The 
S 

applicants respectfully submit that due to some unavaidable 

circumstance beyoned their control, they could not approach 

this Hon'1ze Tribubal before their tirmination. Ae4Ihe 

applicants were posted at very remote areas and they were not in  

b-& 	to leave the service before their termination 

Contd....P/10 
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because of shortage of man power in their respective sites, 

at least to obtain legal aid for approchthg this Hon'ble 

ribunal beforehand. Be that as it may, on similar circum-

stances the Hon IbleUigh Court in regard to some employees 

under state Govt, has protected their service even after. 

their termination. The applicants crave leave of this I-lori'ble 

TrthuIal to produce a copy of order passed by the Hon'ble 

G8UhStl High Court at the time of hearing of this O.A. 

	

(4.15) 	That inview of the abc,ié facts and circumstances 

it is crystal clear thatthe respondentshaVe teated them diff-

erently. The kgncd law is settled that, 1 1t some benefit is given 

to some particular set  Rk of empiyeesL than outomatically., the 

other 'imilarly situated employees' shojld also be given the 

said nenefit without requiring them to approach the court of 

law. 

	

(4.16) 	That the applicants state that it is their 

reasonable apprehension that since they hace come under the 

protective hands of this Hon'ble Tribunal, their services 

may not be continued and this it is a fit, case for an interim 

order directinQ the respondents Ret to e i-R-.etre the services 

of the applicants till disposal of this instant O.A. It is 

further stated that by the applicants that the respondents 

have under taken serveral other project works and there. are 

post still lying vacant in the Department and hence thereis 

no earthly reason asto why the services of the appliCa1t should 

n
ot be continued. Again on the other hand the respondents have 

undertaken to prepare scheme to absorb the casual labour like 

that 6f the applicants, the applicants pray before this Hon'ble 

Tribubal further to pass appropriate iteim order directing 

S 

Contd.. .p/U! 
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9 

the respondents to allow the applicants in any Gr. 'D' 

posts. 

£.GROUNDS FOR RELIEF QIJLEGAL PROVISIONS: - 

(5.1) 	For that prima .facie the action/inaction on 

the part of the respondents are.illegal and arbitrarY. 

(5.2) 	For that the applicants havd been continued in 

the employment under the respondents for the last seeal years, 

their services are required to be regularised with all conse-

quential benefits. 

(5,3) 	For that there being a judgement holding the 

filed pertaining to the same department and, the same subject 

m5tter, the Departments and the respondents are duty bound 

to apply the principles laid down thereih case of applicants 

also without requiring them to approach the Hon ble Tribunal 

again and again. 

(5.4) 	For that the constitutiona1 mandate demands 

that the services of the applicants be regularised and their 

services could not be utilised in expthitative terms as has 

been done by the respondents in the instant case. 

(5,5) 	For that the benefit of the scheme of 
regulariS- 

a
tiofl and conferment of temporary status have bot been extended 

to the other similarly situated employees, there is no earthly 

reasons as to why the same treatment should not be noted out 

to the applicants. 

cont,d...,.P/12  
S 
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(5.6) 	For that the applicants have been treated 

differently band thus is violation of artcile 14 and 16 of the 

constitution of India. 

(.5.7) 	For that the applicants have been continued 

under the respondents for the l6st several years and in the 

process they have lost their chances of employment elsewh-ere 

has they being over aged to be absored alsewhere. 

(5.8) 	For that the respondents are duty bound to 

/ 
give weightage to the services rendered by the applicantS 

• 	towards regularisatiofl of the applicants services 
and they 

• 	cannot be utilised the same in exploitative terms in violation 

of provision mandate and the laws framed thereunder. 

DETAILS OF REMEDIES EXHUSTED :- 

That the applicants state that they have 

no other alternative nd a efficacious remedies except by way 

of approaching this Hon'blO Tribubal. 

QL 	pJUSLY FILED OR PENDING BEFgg 

ANY OTHER (DURT. 

That the applicants further declare that 

they hace not previouslY fiied any application, writ petition 

or suits regarding the subject matter inrespect of which the 

application has been made before any Court of Law, or any other 

authority and/or other I3eneheS of this Hon'ble Tribunal 
end/or 

any such applicants, writ petition or suit 
1S pending before 

any of them. 

S 	• 

Contd. .. .P/13 
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S. RELIEF SOUGHT FOR 	
/ 

7 

• 	In view of the facts and circumstances stated above 
it is most respectfully prayed that the instant application be 

admitted records.be called for and on perusal of the same and 

upon hearing the parties on the cause or causes that may be 

shown be pleased to grant the following reason. 

(8,1) 	To direct the respondents to regularise the 

services of the applicants with retrospective effect i.e., 

the respective dated of their appointments with all consequ-

ential benefits including arrear salary and seniority. 

(8.2) 	To direct the respondehs to extend the benefits 

of Annexure_3.iudgefflent and order Of the Principal Bench:'of 

the Ion'ble C.A.T. New Delhi. 

(8,3) 	To direct the respondents not to terminate the 

service of theapplicants and to allow them to continue in 

their services through out the year till such time their services 

are regu1arisd. 

(8.4) 	The cost of the application. 

Any other relief or reliefs to which the 

Hon'ble Tr,ibunal deem fit and 'proper. 

9. ERMXR INTEBL ORDER PRAYED FOR 

Under the facts and circumstances stated above 

the applicafltS prayed for an interm order directing the 

c 	 Contd...P/14 
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respondents to allow them to continue in their services 

without any interruption, 

The application has been filed through Advocate, 

Particulars of the I.P.O. 

I.P.O. No. :- cd ,  fl. 

- 	Date 	:- 

Payable at 	: G.P.O. Gauhati. 

LIST OF INLOUSUES : 

As stated in the Indes, 

Verificat-jon 

/ 

'fr 
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VERIFICATI.QN 

I, Shri Karuna Kr. Baishya, Lt. H. Baishya Iged 

3bout 35 years, at present working as reasonal Khalasi 

under C.W.C., Division M.B. Division do hereby solemnly 

affirm, and verify that the statements made in paragraphs 

1 to 4 and 6 to 12 of the accompanying application are true 

to my knowledge and thse made.in  paragraph 4 are true to 

my legal advice, and I have not suppressed any material 

facts. 

And I am the applicant No. I of the instant O.A. 

and as such I am competent to swear this verification. 

which I signed on this the 22nd day of Ve4. 	1996. 

C$JT 	Uw: 

0 



'ANNEXUR 1 

RVICE PARTICULARS OF THE APPLICiNTh... 

N2Z4fl. 	 ' PLACE OF POSI9NG. WORKING SINCE. 

1.1Karuna Kanta C.W.C. Miadle Brabmaputra •.. 1886. 
Baishya. Divn. 

Goalpara Site, 

2.Haren Ch Das. C.W.C. M.B.Djvri. ... 1981. 
• !4otunga Site. 

3,bdu1 Hakim, C.W.C.M.B.Djvn. •,. 1986 0  
Goalpara Site. 

• 	 4.Balen Cb 	Rava. C.W.C.M.B.Divn.  
Gaibandha Site, 

5Jthagen Ch.Kumar. C.W.C.M.B.Divn. ... 1982. 
• Pazu Site 

6.Anil Boro. C.W.C.M.B.Divn. ,., 1991. 
AieSite. 

7, Rajsekhar C.W.C.M.B.Djvn, .., 1992. 
Basuinatary. W/T.3tation 

I 

Tezpur. 

.•* 	* * 	* 	* 	* 	* * 	* 
* .*.•* 	* 	.* 	* *.-* 

* I 	* 	1 	1 	1 * 
I 	I 	* 	è 	I * 	, 

* 	* 	
I 	

* 
• I 	* 	* 

* 
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The undersigned is hereby of fQ 	:' ' apointment to the following persons as "orkchargea Seasonal 

940/_ 
1Qalasj" in the 

in the pay scale of 
per month with usual, 

• 	from' time•to time. allowances as admissible as per rules-  

• 	 S1 : 	Narne & address of 
no.:the,cndiaa 

- 	E;pio;ment :Placef Remarks 
- 

xchange 	Po'sing 
: ReQd.No. 	

: 

• 	1. 	Nd.Tajzuddjn Ahm4d 
;.- 	C/O-Asman Au  . 	wahaj 	P.P.Sub...)jv 

P.O. &'Vj11,j1sor 
951/93 	CWC,Na1baj, 

L)iSt.Nalbarj .  

Shri Hamen Ch.Baishya 

	

• 	Vi1i.2imjyapur ' Nalbarj 	-do-. 
528i7' P.0..Jiançjay 

L)iSt.Naflarj. 

Shri 'Labariya Kalita 
P.O. 	andha • 

Nalbari 	-do-. 
36877 • 	Viii, pandha 

DiS.t.dajbarj. 
4., 	Shri Bidya iam Haloj 

. 	Nalbari 	-do... P.Q. Barbari 1158/80 
Jaymangules 

Dist.Nalbari. 

ShriHjteh 	hrma  
P.O.andhà Pagladja'N.T. 

• 	Viii. 	Jandl-a. 
5  

3584/86 	goad xng. i 
 

• 

Djst,Najbarj. 

Nd.Chjrajudcjjn Ahmed 
• 	

C/o Khajrat •hatj 	-do- . All 921/93 • 	P.O. Deharka1achj 
. 

• Viii.' }c.imarjkata 
ça. 

	

Dist. 	Na1barj, 

Shri Nripen 	alita 
P.O. Anha jjibarj 	Chowkj 
Viii. Sagalsharj 977/89 

Djst. Nalbari, 
• 

• 	 e.; Shrj Rameswar Kaljta 
• 	 O.andha 

jaibj 	Notunga site 
.: 

• Vjfl 	iandha 	• 469/80 

Dist. Na1brj. 	. 
• 	9. 	•ShriNarottam- 

Viii.' Balkona 1barj 	• 	Siikjaj 	lte, 
. 

. 

Djst. Nalbari, 861/81 
- 

10. .Shrj Eashj Aam .i)eka 
• 	

• Viii. Satarkuchi 	'- 
Puthjmarj 

P.O. Balilecha 	 • 336/84 

-Dlst. 	Nalbari.'.. 

S 	 • 	

• Contd....p/2 
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n. , 	 t 
rIQirnn 

ixchançe , 

•• 
postiric: 

11. Shri Deepak Das Naibri 3uklai site 
Viii. Udaypur 784 
p .0. iIbarj 	:• 

0 

L)ist. 	Naibari. S  

• 	12. Id. Hussjn All GuwahaI4 Puthimarl 
Vjli.North 3aiu1tharj' 20273 

• 	 ?.Q. 3alukbarj - 

Cuwahatj-14. 

13. 	3hri Kurnud Deka a1barj Juklai site 
vii1.a1jcha 51851/79 
P.O. 	Jagra 	• 	

;;.0• •• 	
. 	

: 

L)ist.Najbarj. 

• 	 hri k-laren Ch. £sas 
\/. C/OPrafuij.a Kr. DEs. 

Guwahati Notunga site 
25/82 

Arur Uday 	Press 
$ilpukhurj,Guwahatj...3, 

3hrj 6uchil Ch. $harma i'Jalbarj 
\ii1. Baisor 3588/79 
P.O. Eogu.rihati 
L)ist. Nalbari. 

Nd. Guizar i-di Nalbari -do- 
Viii. Salmara 1438/89 - 

P.O. Beisor 
iJist. 	iIaibarj. 

•..hri Chitra Rajkhowa' • £acaon D()-K 	ub-Djvn., 
Viii. Hujkhutaii. 458273 C4C,r1agion. 
P..0. Jus Rancacara 

• 	£'açaon 	•' 	• 	
-. ..... . 

• 	18. Shri babui Das i4acaon -do- 
PO. Kaiangper 8234/82/85 
Haiowagaori 

• 	 Naçaon, 	• 	. 	
: •. •, 	 . 

Shri Jiban Bhuyan Japap-n 
. 	 theronjohat 

P.O. 	Kaiangpr 6884/84 
Halowagaori 
Nagaon. 

Shri Urnesh Ch.'Gooi Golaahat Kampur 
Viii. Naga.n 28/87 
P.O. Goiag hat* 

. • 	 L)ist. Golaghat. . 

3hri Chandra Kanta Phukari 	Golaghat Jacibhkatgaon Chowkana 5047/e6 
P.O. Kachupathár  
.Dis t. Goiaghat. 

Shri hem Karita Loing _piaghat Golghat 
\iii. Mission Patty 1979/83 • 	 • 	 v.T. 	Station 
P.O. Golaghat. ;-• 
Shri Manu Prasad Kaljta Naçn 

S  

Dharamtul 
\'iii. Dighiiate 2966-82 
P.O. Boçoriguri 
Neoaon. 

3hri 1.ajen Kaiita 	• Nacacn Gelalill 
Tehiabarjoha 	- 1612/86/82 Seasonal site. 
P.O. Hoibargaon 
Nagaon. 

• 	 . CQntd._.P/3... 
• 	

0 	

- • S.. 	 -• 

• . • 
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l. Name & kddress of Employment .Plce of 	emar-.ks 
the can.idate Lxchange posting 

I iegd. No 

 $hri Muküt Eorah NaQaon Gelabill 
\Jifl.Khatikatia.,Kolonpar 822/82/89 jeaso.nal site. 
P.O. Haiborgaon 
Naç, a on 

 Md. Firuj Ali Goiach&t -do-- 
Isiampatty 4852/8 6 
2.0.Golaghat 
.L)ist.Golaghat. 

 Shri Golap 3ai1ia açp_ •Kheron±chat 
ill.Godarbari• 8941/82/80 

P.u.Chakuiaghat 
Dist.rzaga-on. 

 Shri Joçjeswar Patharl Golahat v/T Station 
\'iii.Gutung 811/85 Bokajan. 
P.O .i1ohuwamukh 
Dist.Golac;hat. 

 Nd. 	ImrEtri hussain a_ -do--. 
iil.Mission patty, 4852/86 

• 
P..0.Goiaghat. 

 $hri Dhani A&am Nath Naaaon iaibhakatoaon 
P.0.L)ighaidari 4592/95/84 
Viii. Di:haidari 
1)1st. Nagacn. 

 $uren Norang Gbl G&U Site, 
• 

iiL.Eonkua1 2418/85 Golaghat. 
P.0.opkua1. 

; 

• Dist.Goiaghat. 	: • 

 Shri Mongia Loing _9lachat_ /'i .tat1on, 
P.O. Eionkual 78/87 Numaliaah 
Vili.Barika • 	- 

L)ist.Gblaghat. 

 Shri Hemram Morang olaçh&t -do- 
Viii. l3artika - 1979/93 
P.O. Eonkua1 
i)ist.Golaohat. 

3hri Durga Ram 1)ekadoioi 	Naaon 	Kampur site 
Vili.Laophulabari 	 8541/82/83 
P.O. Eogoriuri(DiQho1iate) 
Dist.Nagaon, P.S. ioha. 

/ 

S 

• 35. .3hri Hari Han JJas 

• 	ViiiHarimukh 
• 	2.0. -aha 

Dist.Nagaon. 

36. Shni Nihidhar iJas 
VilI.Kuanigaon 	•.,. 

.€.i'Jating 
Dis.t.Goiaghat..  

ac,aon 	Uharamtul site 
1227/85/84 

Golag 1  at_ Colachat d.T. 
5035/86 - 	3tation. 

(,&L) Site 
Golaghat 

37, 3hrjPabitraMedhi 	'-,Golahat 
Viii. aayabali Ward 	 2637/82- 
P.O. Gola hat 
1)ist. Gol ghaL. 

38. 6hri Sure h Ch. Jha • 	 jaon_ 
C/cD. Binod Ch. -Jha 	 471/92 
''ili Dakhipat 
P.u.Ealigaon 
1)ist.Nagaon., 

iarapani 
under D(6)-KJ1J, 
CiC,Nagaoci. 

Contd... . P/4... 

S. 	• 

• 

S 



4' 
di. 	ime & acidxess of Lrnpioynnt d 

I 
 iace of 

... 	the.candidate chane 
: 	 posting 

Recd. 	ro. 

• 	as_ub_DjViSjoc . roetao 

Irpeta bekj 'iii. 	undardja 1918/78 
P.9. 6undardia .  
Dist. 	.. 	

. :. •. 

40.hri 	Jaieswar;Roy p]rajlmr araipra 
• 	 - 	

' iii. Nowatary 279/ .• 
P.U. Chapper 
IJist.. Dhubrj. 

3h3ubhashizary rpeta Panbari. 
Vjij.j4ajnmata Pathar 5176/86 
P.OMainamata. 	. 

• 	
. 	Dis.t.Earpeta. 

Shri .W.lip Rumar 	arkar 	Eargeta ..i: 
iii.Dewr.ikuchj.  Kokrajhar 

• uist..Earpeta • 250/83 

• 43. £hrj Kishore Kr.Ta1ukdar 8 
\iil.L,aian 3247/49 Panbarl P.O.2-kaya 
Dist.Larpeta aoad 

3hri Narayan Ch.as.  Guwahati. - 	 hubrj C/Ou.C.. 	.Das 	 ., 4211/82 
M.B.IJ±VI-I.,CVC, Ghy.7. . 

6hri Atul Ch. Nath. Guwahati Dhubrj 
Viii.Earpaiaha 3038/92 
P.O. Kamaipur 
(Assam) . 

Mrs. 'rifa Eegum 
C/o 3i'aijuddjn Ahmed. 

. 

Marias sub-Divn., 

Vlii.IvlUsiimpatty 
957/83 cvC,iarpeta Rd. 

P.O. Earpeta. 

.47. Shri Madhu'Is.umararkarjjeta 
VjIi.Erartàrj 	. 3794/84 
P.O.ira Eamundj 

• 	 Barpeta, 

48. .hri Diiip Kr .. Nath 
• 	vii1.North Barpeta 

Jpeta IIjjnj site 
Road 3121/82 • 	 P.O. Barpeta. 

49.ri Monoj Kr.arkar Eare Nanas N.H.Xj g  Viii. L.ewrjkuchj 5526/84 
st.Lar)eta.  

Sri I-ieruanta icr. ?iedhj Lata bijjj site • 	Viii.i.semriya 2104/80 
.O.Ehoakami,\/ia.Patsha1a, 

Barpeta. 

Shri Rajib Kali Qburi araipara 
± Iunipatty W.rd No.5 3554/84 

P.O. Dhubrj. 

3hr1 Dayai Ch.Dojmarj Sarpeta Mathariçrj 
• 	 'i1i.Khuta1'jra • 13087o 

P.O. 	énefu1y 
Earpeta. 

• 	

. 	 AtteS:•: 
• 	

• 	

. Con4-d.....P/.... 

• --___ 



	

i. 	Name & address of 
• 	 . 	 no. 	the candidate 

'I'pJoye 
xcharne 

?lce ot 	
: itemrk - 

T 	 . 

. 

osting 
8 	 .•• ieçd . 	 L'JO. 

53. 6hri J)andj Ram Nath Jarjta M.rias N.H. 
"ill. Anandapur 5450/79 Xth. 

• 	 P.O. Nityananda 
Barpeta. 

4'(3hri Anhl Eoto 
s_- Guwahati . 

'hii.Nhzarapar 	
. 1520/90 'tie 	Site. • 	 P.O ..Chandmarj 	. 	 . 

Guwa1atj-3. . 	 . 

.5hri M.R.Lasumatary LLdrpeta Kokrajhar • 	 . 	 'viii. Cheechapani 88/79 
P.O.Magurmari' 

• 	

Kôkrajhar. 	. 

3hri Niranjan iJas cuwahatj M.iub-Dj vn., Viii. Goral 	aruapara, 611/84 CC,Guwaha ti. P.O.Eha•ttapara 
• 	 Dist.Karnrup(jssam). 

• 	 57. Shrj bhabesh Ch. 	Jas Guwabatj Pinchratna 'viii .imhnç aon U)er Lan, 
P.Orniflaon,Guhatj. 

58. 	hnj Sona A am Nath Guwahati -do-. 
V.LI.Choudhuryghat 	\ 9322/83 
P.O. Choudhuryghat 
Dist.amrup., 	

•1•. 	
:.Y •• . •. 

• 	 59. Md.MujiLur iahman 	
. - _pa -do- \iill. pur 9131/80 - 

• 	 . 	 lJist.Goalpar&. 

• 	 60.Md.dui haque 	
•- . . . andu site C/o 	d.Rafiq haque 3733/87 

North Jalukbarj 
Ghati_1 , . 

61. Nd.Njr Aashim Ali 
C/o Nd.AzjZ 

Guwa1- atj Pandu site 
All 1205/93 

Vjll.North 3aluknj 
P.O.Jalujcj,anj, 
Guwahatj-14. 	. 	 • 	 ••••• 

62.. id.Nur Hussajn Guwahati JJ.C. Court, \'ili.Katia L)olbng 3733/89 Guwahati. 
• 	 P.O.JaluKbanj,Guwahatll4 

63. 6hri Rabin iKalita Guwahati M.L3.3ub-fjjvn 
• 	 •'vhi1.iIalaybari 	

. Nil CC,Guwaha ti. P.U.Nalaybari 
lJiSt.i<arurup. 

64.hnj Landhb1jta 	0  
Guwahthtj -do- C/U J.R., Ralita, 1056/83 . 

• 	 M.E.Jub-Djvn.,Uw 	. . 

ijoarh 	d.,Guwahati. • 

• 	 • 

• 	

0.: 

.AV0G8t0 * 

Contd,. .P/6... 
S 	• 

S 
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65. $hrj '-khji 2athak 
c/oh. Guwah*j L).C. 	Court 

• 

I-jO. CjrcJe, 	CWC, 
"8580/83 GuWahtj. 

Jabjn 
Jnapath.uJahtj..24 J6. S'nri karuna 

f,11ular . 	ishya 
C/Q r'i&dhab Oh.. 	1ath 

Guwbt1 oa1p ara 
. 

• 	Chanjia 	Coloney 	- 
1947/89 

• 	Guwa1t3 

67. 1iren Choudhury 
• 	

. 

pur 
61217ë2 

•-a 	1te 
?0 	bjaTjnj i1i) 
or1itpur. 

68.. 	.3hri 	)&kshi. iog 
viiJ .lKaliagaon r3anasite 

• 	 LD O 	ihuqurj 
1020/82 

OflitoUr, 

69, 	hri.hrn Ch. 	Ds 	•.' 
Viil.Laib.irta Chuburj eppa site 

1655/87 

30fl.Itplit-  - 

3yotish K-as T3ur 
\ '.iii.Patalar Chak 	- epa site 
P.,c.. 	1mt1qirighat 

onitpu-. 

hri 	ba Chran Nath 
'V .ii.COWafl (.hik 

Tez)ur 	•• Jiabh-ar1i ••. 1379/89 

• 3Oflit;)ur. 	
• 	• I •  

) 	i'id, 	iJ:dui hakim 
ç 	 ocighop. Ferrici-iat. 

Gojra Coaipara 
• 1026,/8177 

Goaiora. 

hri 	1r Ch.aa 
Vili.Laripara at± Gaiandha 

.O.3inçra 
2785/84 

Dis t . Kamriip.. 

Shrj 'Raisekhar.l5a;surnatrj Z7, _2ezour W/T 	tatlon .\iii.Chap;ieurj 
508:1/91 

.Chapacr-j TezpUr 

.lJi..st .DOflitpUr. 

75. 	Shri 	Kurnar 	rrni 
• 	ili.iewrigaon Tur -do- 

137/89 
• Uaitjkibaj 

- 

• 	iJ1St.L)oflitpur 	 - 

76 	hri SOfl: 	1am 	iora. • 	
- Viii.Suç?j Chuburi.7 

Tezou 	
• thomoraquri 

• 	bhCmOraourl, 	Onitj)ur.. 
4891/85 

77., 	Shri 	4iraP.jan Kalita Guwahati 
(Kaliapara) 6741/9 

-d a- 

C/0 icrjs'nuia Kanta Eáljta 
Bijov Nagar, kam.rup. 

73. Jhrj Ham1am-ath 
Viii. umr Chuburj 
?u.. Theim, 
£)1St.oflitpur 

•Tez 	•• 	Ba r a 3 I te 
4043/80 

Contd .....P/7.. 

• 
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$1. 	kar1e &&ddress of EMP3.0yrrient I 
•1 	 1' 

P1cc of 	aemarks 
iO. 	the candidat ixchan:e posti flq 

--------- 	--- 	------------ 
Re9d.. LW. -- 

- - - 

79. Shrj Oharanidhar Kaij€a j ra1bari Bana Site 
I 	P.Q.Sandha 1448/69 

\iil. Sandha 
.lJjst.Nalbarj, 	- 

80 Shj Xhagen Ch. i(umar Guwahatj Pandu site 
/o MN.imar 	 H 186/87 

5• Bapuji School 
1Jiubarj,Guwahatj...7. 

Shrj .Haren Ch.katj.. Guwahatj I 	B. Su-Djvn., 

Viii. 	Dhulara. 	.• 
• 3761/90 C,Guwahatj. 

LUst. Eamrup. 

Md.Majnql Haoue Guwahati D.C. Court 
Viii. l)harapur(Majalj). 18446/83 Guwah eti. 
P.P. JJharapur, 
Guwahatj-17. 

; B.DiviSion,çahatj..7, 

Shri Kariak .harnia Guwahati Met 3ection 
• 	 C/q KC.arma 3410/87 

Viii. Titkuhj 
• 	 Kanrup. 

6hri Sankar Mahanta Guwahatj Data Cell 
vill.Rajaduwar 2023/83 
P.O. Guwahatj-30 
Kamrup(Assam). 

Shrj 3 agar Cho.Dey, aI- ati A.i1.(Wj rele ss ) 
• 	C/0 iJeben Das 806/93 - 

\Iear3.?.Ehattacharjee 
- 	Kacharjbastj - 

Guwahatj. 

Md.Jaiji J1± Guwahat.j A.l.(jre1ess) 
\C/O Nd.Akbar Ali(Professor)4197/88 

5.K.1huyan Road,  
Guwahatj-1. 	 4! 
Md.Abdui Rejak 
C/o Md.Laian 

Guwahati Net S ection 
eikh 5592789 	/ 

"iii. 	& ?.O. :Jalukbarj, 
Guwahatj-14. 

Shri Gobirida Earnian Guwahati H.O.Cjrc1e,C.0 
• C•O Eoriçshi Kalita 5073/ • Guwah ati-24. 

Chanjkuthj Hill site 
Silp.ukhurj, Guwahati-3. 

Shrj Madhab Ch.Das 	. 	... Guwahatj b.i.(Wjre1ess) 
• 	 Iil1.i<atakjbarj 	• 5668/87 

• 	 . 	P.O. Eoramboj 
• 	 Qist.amrup(i-ssam). 

Shrj. Uddhab Ch.Das Guwahatj Met Section C/o Padma Ch.iJas, .8244/45 
vili.barahtola (ajo) 

91 • Miss .Sjkha i3hattacharjee 	'Guwahati 
C/o E.B.Kar • 

L.  
459790 

2-0 & \'ill. Kahilipara 
Guahatj_18. 	 S  

9, .hri Dipul iJeka Guwahati -d o- 
• 	Railway Coloney, 7294/85 

Barnunjmajdan,,uwahatj_21. 

ttes.ed. 	Cofltd.....p/8... 

A - -.-•-. 	

AvOtO. 
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*p 	, 	 , 	j 	 I. V. 41.% , 	 L. wcrk.whjchever is earlier t'.'ithout further notice. 

The peron concerned are here)y direc ted to report fo -  his duties to the place Of posting as mentioned 
above between 15.5.96 to 31.5.96 positively, otherwise the 

- 
offer will be autámaticálly treated as cancelled. 

No T.A./D. etc. will be admissible for 
joinjnc, the above mentioned appointnent. 

C 	 ) - 	

. 

 

rAA~C(jTiV 	IN 

Copy foarded for infoation and necessaty action to:- 

The Assistant iXecutive 1n ineer/Assistant 1ncirieer, 
Manas ub-Djvjsjon;c.c, Barpeta 	 .ub-Qivn., C.W.C.,Naaon/p.p 	ub-Liivjsion,CvC,Naiharj/NE 	ubajJjvn., 

- C.v.L.,Guwhatj..3/i.. (Wireless)/iiet section/Dat a Cell.. 

The imployment Officer, District Employment Axáh ange 
Ja r ta/Dhubri/i..orajhar/Na1bari/Tezpur/NagaQfl/GQa lara/ 
Guwahati/Golaghat, 

. 3. Accounts Branch, N.E. Division, CWC, Cuwahatj-7. 

4. Person concerned. 	. 

ar 	. 

. 

e 

. 

teS.e 

- 	 .. 	
t4vooto. 

S 



4 11c. 2 

.1. Vtncri 	F.umr 
S/C Shri 	Rm.in 	Singli 
H/O F -25, lranstt Cynp, 
Yhchjrj 	Pur, 
Ue1h. 

 Rain 	kurnar 
S/C Shr L Ratan SLngli, 

• RZ-139, 	X- i3lock-ii, 
14 eey Ros 	an Pjra, 	t4aja[garh • New D1hj. 

 Yah Pal Sngh 
S/C Shri L)evj 	Singh, 
/11- 200, 	Vii. 
Nev,  L)elhL. 

4 • Pa rrn cxi 	K ui a r 
S10 Shri 	[Jijli 	Sinh 
Nb.421, 	Sct,a Nagar, 
New Delhi. 

5.. t4arendr 	1'aat1, 
B-50, 	t4aharpur, 	.Seclor 	7, 
Rohjrij, Delhi. 

( through S.N. S)ukia, Mvoc3t). 

APPII can t.; 
. 

- 	
-

AN ri E.:-(u pz ~F_ 4~. 3' 
LLNUtAL fLY.Itfl. SIRAIX Vii 1W. [iJIIAL 

1n111 a PAL. [JUl01 	 I 

4 

Ne?, DelliL, this the IV 1 	day of February, 1994. 

Q4'ELE MR J1J3T10E S.K.DIIAUI, V10E 0lAUQA'J 
11U ' fiLE fl £1..l.UIj(1j,n)1 YAL, 1I.JEII( A 

A2LL99 

1. Sewak f1a-i , 

/Q Shr [Ian flrn 
R/O G-195, Sector io, 
Far .dabad(}faryana). 

2.. Suresh Kar 
S/O Shri 	Parkasli 

	

• 	[I/O Village Sidipur LoNa 
P 0Bal-13d ur  
DjstrLt flohtak(I'{aryana). 
Hand Kumar 1/ r 	 S/O SirL VLsh3 Qia 

flailwy Coly, 

tievi Dlhj. - 

through S.U.Shükla 
&  Aivoc1e). 

	

- 	

. 	 vs. 

Apjd can ts 

.1. The Cha1man, Central fla ten 	inss 10n, 
(v t. Of IhdI ,3 M InIs try of /I3ter lies ours Sewa Oha.-anq Sctr 1  1, !.K.1ra • New DelhI.. 

- 

..;•.• 	 ____ 	

•r 
.. :' 

Ates.ecL 

A 	S.  
MvOcRtc. 



, • SW. 	 • 	t. 	
S 	 S - – - . 

I 	 . 	— 

Ic 	 ) • 1 h 	I 	i j t v o I n q I n' er G. S.D. ) 
• 	(.rn t.r .d storn Di.vts Ion, 

r (:I-11 I t 11 1 	,l.% t-. f.t• 	(.' IflII I • 	I 

	

1IJ. 1, 	(llnj 	ill). 4, 

	

•I1..J hr ;rIl • 	lh'vi 1)1' 1111 	. 	t c'; 1.i't 
( In hO tI.i  ;I,flv 

 
U. M. 

	

tJttucj1i I.tr Jo4 Singli 	/dvoc;1c ). 

____110 	J.)jof199 r 	
I 	es h Kun r 	Sa i id 

ShuL 	Veer 	Sji 	30in1 
/orkch.:rrjed 	)hoLl.isl 
ur'rier 	Execu tv e 	En9 ineer 
Centrot.Stores DivIsion 
Centr 	1 	Yl, ter 	Conj5 s Ion 
1e 	t 	hi ock 	flo.  

26d 	Floor, 	It.K. airn, 
14 	ri 	Ucjhj • 	 . . 	. . 

	i'.•i'I I cant. 
• ( Ur oujh 	13. 3 . 14 i nec, 	Adv oct-i Ic). 

0 .JNo.7.245_of 	1292 
Srij75EK5r Ta thk 
3/0 Sirj 	KuSheshnar 	1athak, 
AsSistant 	Electrician, 
CenLrjl 	Stores L)ivn., 	Ccntxal 

ter 	Conrn Lss Ion, 	•'ies t 	Block 	1, 
;U(1-:3 	tb. 4, 	2nd 	Floor, 	R.K. Jlu 
HeiL1lhj 	

•0 	• • 	Applicant, 
(t.hroujh 	 Advocate). 

0.A.2'10f . 99 

1. Shr i 	Roj ciyj '-'r 	s Lro1a 
5/0 	ir I 
C-rpenter , 	Centsl 	Stores Div0. 

• Centr.il 	1 3ter 	CQ11nj3S1O - 
• , les 1 	131 ock 	Ilo.l, 	•Iing 	IJo. 

2nd 	Floor, 	lt.EZ.1hjr-,m, 
1-1cu Delhi. 

 ri 1141ju 	K.hyap, 	S/0 
Sri 	lJjkk0 	[tam; 

 Sin i 	Daya 1 1 rn 	310 C13 fla 	Ian. 
 Siij Dali. 	Sinh 	S/O Bhup 	Singli. 

3. Sri 	3iri RZIJ 	3/Olulishrj 	Singh  Sir I 	i)ijctxirj 	3/0 Tot a 9 Ram. 
 Srj 11am 	Kwiar RaL S/U !1ardr, R0j1 U. Sin 	W 	Kunar S/0 	.Kurukul. 

RPPI icanLs 	2 	to 8 	iorkLng 	In Cntra1 	Stores Divn. Cecitrl 	• 1 a1er 	Ccrrimt3Si.or), fl.K.1\jrj-n; 	Neii Delhi.. 

A•J)I'llcarits  t-hr 	12.. S.t.'alnee, 	Adv OC 	te). 

vs. 

2 	.. 
I. 	ihe 	Secretary, 	Minis try 	of 	ter 	lIes ources sr Stiak Li 	aa.an, 	Ie•, Dcliii 
......................................... T 	he 	Cti 	milan, 	Central 	•i 	icr 	Conjs S 	On Il.K.Jjryi, 	tJuDelII. 

• Ihe 	 Etv9ineer, 	Central 	Stores 	Dlvii., tr .il 	lb 	ter 	COii:n iS SI 	J1-K.J1jr j lj 	Ucri D 	lh I. 

.. 	Respondents 
.';,•.. 	. 	. 	S  

( In 	oil 	three 	abov 	0. As LIiL ouqti 	:.i 	J o 	i)ts 	In 	i•i 	aria 	2.. . 

	

Iii0.A.No.241 0 	of 	1992). 
Attes..ecL 	 . 	.5 

A 
.'ivocate. 



7 	
... 

• 	I. . 

.. l. . • 	 . 

	

I 	 - 	 •rh e 	pIi can Is , In all I-he a bow o-m 13 I- ion ed 

	

A haV C been -iork ing as Khalas is 	arpetiters , 	is trt s 

Motor echani , Driv ers and Electricians uryJer the 

Execj t 1v e Lt:q in e(., r 	Len Ii a I I la icr Coiini s s I on fl I Par 

Ne.'s L)elhL .- Qie of then, .Shr I Jayant Yumar Pa thak 

Wi e.-1ed .33 Casjj I Lb.urcr on 2.1. 1907 but cia irns 

to he been %orkif3g agains I the post of reuIar 

electrician .. e. f.7. 12. 1907 	1he date of er33Q'yne1)t 

	

; 	•, 	of the 'a ppl%. Can L3 ranges be te 	1. 10. 1992 to 5.9 • 190 0 

	

• 	 in case of O.A.N0223/92 • between 15.1. 19136 to 26. 10. 1907 . 

• 	 In cS e of 0.A. Mo.00/92, beten 6. 1. 1907 to 7.9. 1990 in 

case of 0.A.Uo.2410/92. 	3liri Itaj esh Kuuiar S) i!1i( applicant 

In 0. A.Uo.J.o1/92) was engaged on 19.?. 19(113 and 

Sr1 Ja ya n t Ktenar Fj tha( appi I can I Iii tJ.,\ . l. 22.16/92) 

Was engageJon 2. 1.1907. 	In 3 Me .! the 0. A 	pi aycr 

hjs '  been made for SSUàflCC of a direcUori to the 

re; pond en Is to pr epa r e a s ch n e 013 r a t 1. ora I bjS IS 

for absorpUon of Casual Labjrers and for not • 	• 	.... 

d is enya g ing the appli can ts till SUCh a Schene is 	- 
- 	prepared, 	in all the cases, inter I'll orders were 

S 	
Passed by this Tribunal, restraining the resporyJents 

from term I na U ng the '  s erv i ces of all., the appli can Is. 

	

• • 	
They are continuing till date. 

4:. 	 •41 • 	 • 

• 	 .2. 	 in the counter filed by the respo,ents 
• rt 	• j j.. i., the ham 

	

 
n 1 	f. 

aveents ar 	 h the. 	l 	appoir3bnef5 wee ft'j A. 

. 	üiade for 	peLf1c projects and in the a1)pOInnent 
• 	 • 	: 	ord ers ,.t 	clean y mcnLionrKJ th, I Ih 	arf, 	ureiy 

• 	 'oJ ho c. ,j5 and •:j U nol lead to YlY cIin for any 
(j 	(C•. 

e 	 PCri)(1Cfl I 	q, )IOy•nen 	They h.3v e 	 tii br 	en \t f
,per1i3 and/!any of then have not ooexo 

/ôf 3ervi t10 consecutive  ye,rs. 	he.ruies 
• 	•. 	 2 • 

.. 	. 	.- 	 . 	 I 	,' 	• 	s. - . - - 4- ,__ 	. 	, 	..-----.•---•---.- 	4 	 - 



—-- A)- 

1. 	- 

provide 	for 	aPPullitinelit. 	of Khalasis 	by direct 

-: - 	reuL bnent 	Uough s electLon by a S election coirni ti 

of whi cli 	the Executive 	Engineer 	is 	the 	Oiainan. 
The 	posts 	of 	Casual 	Klialasls 	etc. 	are 	prided 	in 	• 

• the Workinq 	etitnates 	for 	a defirlit*e 	peria 	ani 	the 

servLcps 	of 	these workers 	are 	terrnjriited 	after 	that 
p'riJ. 	1n 	case 	of 	Jayanl }unar 	J'a thak( U. A.No.2245/92) 
It has 	be en s ta tei 	thj t 	the 	'pl I 	a n I 	:lris 	np;oi ntcgi 

* 	
JS 	)lt 	.idhüc 	ork-cl 	rcJ 	Khalasi 	iron 	3.e. 1997 	oti 
Ia let 	on 	tie 	was 	of f er ed 	appo inth en t 	as 	Ass is tan t 
Electrician 	on 	zO 	hoc 	93SIS 	atmjfllnjn 	Ii xcd 	basic 
pay 	of 1P.11/_. 	110ver, 	UiLs 	appoinijnert. was 	for 

• 	 a S pe 	(Ic per Icd, 	though with breaks 	We ap'l1 , 	 cant. 	• 

.' 	.\ continued 	to 	rk 	against vacancies 	in different works. 
1.. They have, 	er, 	admi tted 	that durinq 	the years 

1909 	to 1991, he work cd 	for more than 24 	in 
• all 	the 	three years. 

'•: 	3. 	 tle have 	gone 	through 	the records 	of 	the case 
heard 	the learned 	counsel 	for 	the 	par ties. 

ILI 	B. S.blainee, 	learned 	counsel 	for 	the 	appit can Ls 
has d ra wn Our'attenUon 	to 	the 	f 0 11oNing 	observations 

• made 	by the )lon'ble 	Surce Court in case 	of 

vs. 

1.992(3) 	Vo1.43 	S.C.I(.4: 

•. 	 • - 	it 

Th proper Course wcjid  be thai each Sla le 
pr par 's a S cht,n e ,If  LAIL. is not, air cad y in 
Vogue, for -re g ula rl-aUOn of  such enployees, 
cOnsis tent with its reservation policy and if a 
Schne is alreac&y framed, the same may be 

made, consistent wi U 0-Jr obs erva tions herein 

o as to reduce avoidable ii tJga t1ori hi this 
behal C. if and 'hcn such pers on is reu1aris ed 
he Should be placed Lmtnedia tely .belon the 
las t reu1arly appo1n''.-i 
category, class or Service,  as the c35e may be. 

So far a s •th e -orL-- char g ed tn I1 cy C CS and  
casual labour are Co ctnJ , the effort must 

c 



I 

I .  

it 

r29 

/'j• 	
II.) 

be to.rrjularSe thur as far as pcxss'ble and 

I . 	 as clearly a s possible subject to thor 

fulfl.11tng the quallt.catloi'iS , U any, 
• 	 S 	 prescr.bc-d for the post aid subjrct also tn 

avlabflty of work if a casua1.la5Jrer 

is contLnud for a fairly long spell - say 

t.-iO or three years - a presumption may 

artse that. there i s reiul.r nccd ler h i s 

S(!I 	 0 S I tu. tQfl • 	i t t)C('fl' 

;mtory for the commcei n''I alithl)ti tv In ex•iu in'' 

( eas .bk 1.1 ty of his  

Ic d oiriq SO, the author i Ii eS oujh 1 10 adopl. 

a posItIve approach coup1 ed :iiLli an enj'a thy 

for the person.. .. 

4 . 	A the appi icants have been "ork ing I or a 

long per lcd , through intermi t.tnt1 y, their C3SCS have 

to be cons ct er 	in Ii jlt I of the a b'.'v 	oh; cmv .: 1.1 onS of 

the tton' ble' 3ji'r  ne Cour-I a 	alsO dir m'c Ii t'nS I 	U Nh 

by the 3verrnieimt. 	ti.-mn t' 	time-. I t. • n. -m 	1"' i)trl 

	

• u •_ I' . n..4 	 - 

that in accordance wIth these direct.tons, a 5 t)CCi.al 

Schcme for regularisa Uon of the 	s•jaj Labourers have 

been prepared by the flailiiay3 , Po; I and Telcraphs 

and other Uerneits. 	li/the cixcunStances of this case, 

We dispose of t.t.fSQ applt.caIion , ..1 lb the 

follo,ilnq directions: 

the responden 1.5 shall prerare a scheme 

etént1on aid regularis L-  itiorlof thç Casual 

rers cnployed by them. Tb is scheme should J. 

taiito account the regular pos Ls, that 

call e crea ted, tak ing in to account the fact 

if a particular Scheme is conpl ete,3, - 

3 ch - nc'i a r 	launche'J ever. y y.r. An .3sS e3 smenth 

of Lite rQJ'Jl or p05 Is tho t can be cm ca tN_h On  

this basis Shculd be made. For re -jIarisatioq, 

all those, who havt cnnp)' .Nh 	n dc1c r, 

iii IN;) C'•iiS ecu live years 	should be yiv cii ))ror I ty \ 

	

• 	 . 	 S  
•jr, accordance wi th thel r 1 en. th  of s cry I cc; 

.• 	
--;. 	

: 

- 	- 	- 	- - 	- 	- 	 . 	•._.LL 



• ?', 	
-•• 

4. 

I.  :..,1. ... 	4. 

3o— 	 4 	9. 

—6-- 

"-"' I.I'J 	
IFIJCIkO,i.; 1ssj by tlie 

deparUflent of 
pPrsi,11 frc),) t1. 	to 

L 
Al tcr 

CI1,1:1 1I')•i of th c, I c,( ' 
1iiij i.J 	crj oJ of 

Service they Sio.jJ 	be COn; ñdr(J for 

On: 

)fihoc/ tnl)orary cnpj oyo e Shoulti not be 
r ep1 cJ by 	t i r•r 	J hoc/ 1gI "1 ar y ' p1 oye es 
e3flj Should 	e r e1j wd 	prof or I1C 	to th i i 
Juniors ntJ Outs 

j tJ by 4 thp U ; J)0J 
en Is I or s cr0 I hi y of IhI 	lii bui)1 'i Ihj ,• a 	i if Lhrec motj 	 I N;j th 

I 	
j C I Ij):,

Or!U b 	ui0 
13 

to thç 

3. 	
. There shall be no ordp as Ic cs Is. 

I 	 (1"•-j ) 	
- 	( 3 •Yh0OI1 

Vjc 

c:!p,j  

- O/ctIon Oil ..• 
f11 

. 	 .- 	 - 

/ 
00 
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• 	 • ----. 	 '1 

cuRE 

I Hit I. RU 1'I N 1 51 Hit I I UC 
I Hj U UNit L I'H I Nc I 'fl 

tIEU OLLHI 

I 

(j 	,: Li'; j 	 • 
LJ:djCJ rr ,

ye T ribuna i r.fl'tp 	
Uench, 

40 
I. 

13 

F3rjj0 Ho30 

tlorçj 
LLfl h i -i. 

LJL  

30cj 
br th 	Pp1iC  11 	 In R03, Pruk 	 It 1 	

'1J1QCto 	rg, 
NZLj Doj;j 

Vrcuo' 

()1 o 	
huriu 	

Crpnç Ciiitri 
zi 	

Djy 	C ont r j Ut 'r C0 11168  

	

L U.jok 	1 , 	! 	, 2fl 	1Joor 
I • ;ji 

H u 

 . 	1). 

4. D 	
LJIiup 	zij , 	 j 	J 0 	 IIIU j, 

r j 

Wo Sh, TotQ R 

* 	( Srjj ?4, 2 To 6 
wO rkj0 in C&ntri S1or Cnti 	

Co 	10n, R.X 

	

fl.(3lJ DZ1h.t0) 	 rn  

rUnj 
L411L or RucQurc 	

r%1)1 - 
vs 

Jcr 	
& Ors. 	

Oflg) 

r 

ILA 172/'4, In 
U./4 	

2412 - 

• 
V H/ 

I 1tr Uirecd 0 r
0 l:uard heuiii1 a CCPy uf 	

gm/Urdor j• P3od by this rjbunaj j 
	Db0 	fltjQflod ca se  

intormotiorrd 	
,9:9a 	

irony 

Ouru Ijp 1  
I 

S 
- 

to. 	' 	 LCI1U) UFF1((11) 



..I. 	 - 

. 

'ml (1r 41. io 	it 15un] 
. 9 ench, tui_ jtj hi, 

IL 1 (C,/( 	r 	- ?/' 6/ 1)  7, ' 'i- 17 1 . 1 	in (JA-. 1 (fl 1/9? 
IL 17 ?[ •' ( t1-. ?' 10/92. 

1 

Nutj)ol hi 1h 	Lo  

11cn'b10 (1i 	3.tico 5.K. Dh.jc'r'., Vi co_'Cirmin(J) 
Horib1c 	..Ohoun1iy1, riembur(1) 

R A- 165 47 A. In 1_7? 	 _17/9 	i 	IL1W1/92 
n oct— 2 (4.e/9). 

•1,h o Secrctry , 

:Z1n1try Cl' U a ter- . Re oourco, 
• 	•,;.• 	 Shzktt Bhvn, 
• 	• 	V 'Nou O1 hi 

2. 	Thu Chir':i, 

CentrI tJ4tor Cor'ni&io., 

Pu: i - , 
t1u_s Du]hj. 

3• 	T( 	LXck vu L:inni 
C in 	1 	t.0 I u 	U i V( • 
CnLr 	.itc r 	onn  

• '.. 	uf • r 1  ; (i*i U ol hi • 	 ' 'j'  1 (N. 	flni] ic 4flt 

r r)C'((3)L r. 	In C'1. 

'. lCLJQt1 5n. 

sl.l (S/La in 1_77 1: 1 9? -- 	 - 

I 3.irit 	:u.a: 
S/c 5k-i. KU P...t.i.A, 
Ait - t. E1.zcuicin, 
CanLr3l SLoro' 3ivr 9  
Conj -jl U .1ot Lo.vI&.jun, 
Ut •.1.. u 1 u c:( 	•Jji' 
2n ) 	1 i C) (I i• 	• 	• • ('u ; :i 
t'i,u (Jut hI 

i't 

Shr I fl j o h Kurri .r 	[n I, 
5/0 mr j V3r 5jn S.jinl, 
Uor1-chrnp' 	'lJzj, 
UflCliir Cxi.cuLlt'o Ln 	joz 
Ci,nLi .1 	!Lut iu. .Iii1r%fl)t, 
(Jun Li 	1 U.j liii 	Con:u i!.rl ut' 

L 	1 uck t;1._ I., 	tilgit1 :. •• •. 
2nJ rlucr, 	Purrn, 
Usu flu1h.t 

I•r1•12/:' 	in  

'.n1o:  
Yc. 

L o't3 Oi 
Cor,L1 LL -Ir Cornrni!ori, 

Nal 	 Uot 91ock No.1. UInt 
i- i Iloor, Ii.)K •  Pur, 
Nu 0elhi. 

G 	I 

,)(ItIl 	I (I 	N 1)1/ 
•- 1)1 IcnL In [j(. 

t'')nondor,l in I)f./ 

..pp1IcnL in O 

iu: 	- 



••• 0 .  

iU 

0 Shr1NJkk 	JL&rn 0  

1. Sri. 	D.Ay 	1L4(11, 

Sb 	Sb. 	rvj 	
I 

4. Shi- i 	O1i 	Sinjh, 	' 	1 
S/o 	Sb. 	0 1 .)UP 	Sincjh, 

Shri. 	S.ijj . 

5/0 	Shrl 	Iii &iz- 1 	Singh •  

3. Shri 	OlQfldri 	 • . 
Tutu 	Rarn 

7. 
- 

Sb 0 	R 
S/c 	She, 

ja 	n 

3. Sb. 	UthdL 	Kurr 
S/a 	Shri 	Kurku1 	 opondL n 	Ifl 	fl/ 

(Sarlal po1icnL 3 	In 	OA. No.2 	to 	G ucrkincj 	1 	Ci1r1 	5tiro Diun 4  • ,Cun tr1 	Ua ter 	Comn1jo,ii 	K. 	Put am, 
tJU 	Ii iji hi •') 	 I 	• 	I 

I 	 L 

•.) '• 

do) 
(iy 	ci i cu 	T I (r:) I vor ,i 	hy 	)Io:il t)l o 	ti 	. 	0. 	Dhouni I y 	i , 	t1m 	ni (A) 

Tr0 	uvj ', 	j - 	ictjo' 	b'r 	bo(n 	f 	) n , l 
Uy LI;. 	r 	,->c-i

i.t 	v.i 
Orl 1 0.02,9 	in 	 223. 	VE41 	 22 ,0 E 	6 	7f10f 

1992. The 1 oi1ouj 	'Jirectjon3 uoro 

(i) 	trio 	r)ondunts 	ha1j 	ror o 	a 	scht)mo for 	r oe.tion 	and 	r ou 	an 	 c1 	tho Cal 	Lhurorc 	unyy 	b y 	lhen. 	Thin oh - lkhould 	1z4e 	int.occoun1 	tho 	miLl) 	r o 	LhL 	cn 	ho 	cr eito, 	tIns 	in tc .ccuunt 	te 	Ict 	thjt 	if 	a 	Drt1 CiJ]ar oCho0 	
it 	Co;)loL(1, 	fchomen 	arv,I 	snchd o ViJry 	y oji• • 	 u s 	 'r1 t. 	U f 	thu 	r t;juJ 	r 

t 	Ui:i t .c 	be 	ci u 	I ci 	ur 	II 	b nou) 	bo mjcJ. 	Fur 	r wu1 .iri 5.LLIon, 	oil thoo, t'ho 	hti0 	CC,),,1O 4 	240 	d 	I 	B urvjco 
con uccul 	vu 	y er 	, 	t'i)r1 	b u 	qiven ;)Z. 	In C:oriac q 	with 	ItoIr 	I oith of 	zurvIco; 

Thc 50, 	uho 	ilavb 	CCrn)  oLe 	1 ?i 	d 	y 	of 	tFirkli cc 5hr.u.d 	ho 	Ovorl 	tr?i.-o.-ury 	3t?1U5 	in 	Qccüd_ 2ncn 	with 	Lh, 	Inbiruct 10n6 	iu.rJ 	by 	Lbi dor t'nont. 	c'act 	cnn el 	11  urn 	Limo 	to 	LI mc, to 
. 	
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IN THE CENTRAL AI)MTNISTRATIVE TRIBUNAL 
GIJ'A HAT T BEN CII AT GTHUAIIAT I 

In. the mat icr of 

• 	 tL A. No: P. 	of I 9q6 

Sh.ri K. K. Ba i shya & ()r. 

Vs 

Utuon of India & (irs. 

I n. I. he ma. t, I.e r o 
written, statement subntItt.ed by the 

Respond en is No. I to .1 

The h.wnb I.e Rp,spon.dent.s s ubmi I. thel r 

w r i I. len s ta temon t,s as foE tows: 

M _ 
0 

I  
t,~j 

I. 	 That 	wI t.h 	reqarri to statements made in paraqraph. I 	of 	the 

app U c a t i oils 	the R.'espon.dent.s bq to stal.e that the statement made by 	the 

app ii cant.s that trp resen. tty they are workinq tinder the Responde.n.t.s on 	casual. 

has i 
s 	is not correct.. The Respondents further beq to state that. all 	the 

app Ii can.ts were e.nqaqett as seasonal. Kh.atasis for a. fixe:t per rod from 	1 ith 

MaY 	to I t.h October and i. t. was 	specifIcally indicated in. their 	wl.  

let I ers. 	TheY were en.qaqed for ass is ii n 	in coil. ccii on and h.an.dt inq of 

hycirotoqi cat data from respec tive rivers for t.h.e purpose of flood 	fnrecast: 

inq 	drjrir,q monsoon. The Respondents further lieti to state that 	the 	al teqed 

scheme referred thereto is riot, applicable in the facts and d'rcumst,an';es 	of 

the present. case. 

It s further stated that, the scheme of 1993 was specifically 

meant for casual Wiorkers and persons on da.i ty waqes aqainst the requtar 

establishment in the various department. of t.h.e Govt. of India. Those who are 

enqaqed on. workcha.rqed establishment, like the present case are not covered 

by the said scheme. lnrk.charqed staff are emploYer1 on the actual. execution. 

ii f sp er: III c work or suHwork. 

S 

S 

-1 
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The scheme of 1993 is not aPP I cable to the casua 1/ adhoc 

Rho iasi/ seasonal lhaiasi s of workchartied estab ii shnent anal for those cate 

qnr ies a separate scheme as per the direction of central A1min.ktrat lye 

In bonal Co.tcut. ta, Bench, has already been drafted by C. k1.  C. and Mm. of lUater 

S 	Resources and is beinq circulated to concern Ministries anti Departments for 

their cucnment.s•' observations within a fixeil time frame anti immeiflatety 

the roof the' cab inc t a pp rova I. woo id. be sought as per I. ransac t. i on of Business 

rul es. It is fur lh.er stated that as and dren. thi' said scheme is approved 

the individual applicant's case would be considered. 

2 & 3 	 Paras 2 & 3 reQuire no reply. 

4. 1 	 Contents of 4. 1 rpqrn res no reply. 

4. 2 to 4. 6 	That. with retard to statements made. in the Para 4. 2, 	4.3 

4. 4, 	4. ¶1 and' 4. 6 	the Respondents beg to sta i.e that the statement made by 

the applicants that they are holders of frnup 'B' posts on casual basis k 

not correct. 	The applicants are seasonal Rh.alasis engaged 	in workcharqed 

estab ii shment. The Respondents further beg to state that as inent maccl in 

para I hereinabove the 1993 scheme is not app Ii cable to the seasonal Khata —  

sis engaged in workcharqoi:t establishment. The Respondents further beg to 

state that as mentioned in para. 1, the seasonal FUiaiasis are engaged in 

workeharged est.abi i shjnect. for a spec I fic purpose i . e for assi st lag in 

col. t,ect, ion, and hand I k.q of hydrological data for flood forecast. i ag from 

respect, lye rivers luring monsoon from 15 th maY to i th October every Year. 

Accordingly they are engaged everY year and same kind of totters are issued 

every year. This fact is always mentioned. in their c.n.gaqemp.n.t totters. 

Sometimes depending upon. the cxi qency of work, of h.an.dt i.nP of Ilydrotoqi cat 

data they were engaged during int.ervenin.9 Pod nd. 

. 

•1 	
• 
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4. 7 to 4.. 9 	Eonten.ts 	of para. 4.7 to 4.9 are not 	correct and deni ed. 

ResponEen.ts heq 	to state that the jwkment referred to here pertains to 

those who have been workinti 	as Khata.si st Carpcnt.er 	Mktries Motor Me.;h.an. 

ics, Orivers 	and. Me; t.rician.s 	on adh.oc basis 	ant 	not 	to the 	seasonal Khata -' 

sis .en,qa,icd in workch.arqed es tabtishmeri I. who works f o r a timi ted period 	fur 

a specific work. It is further stated that the seasonaL Kh.atasis are not 

adhoc einptoyees. The Responden.t7s further beq 	to stat.e they 	ari not aware of 

any seasonal Khatasis who h a s int 	the benefit o. 	the alove .jiiqment and 

pus ted to S10 ttoriq. The. Respondents fo.r ther heq to state that, app 11 can.ts may 

i ad I cat.e the itame and h.i s ear I icr des 1. qn.at. i on of the sna.soia I Kh.a las 1, who 

k state! to have been posted to Sh.i Iton. It. is respectfutty stated that 

the judqment of this JIon'bte ribunat Principal Bench as referred is not 

app Ii cab te in. the fac t.s & c.i rcumstarnces of the present c se. It. is further 

state! that 1993 scheme is also not app ticabte. It. is fur tiler stated that as 

submitted h.erein.above the scheme for qran,t temporary status and requtarisa" 

t. ion of seasonal Khalasi.s is not. yet. fin.alisedt the r;ase of individual 

app H cant wouLd be considered on finati sati on of the scheme. 

4.10 

 

That With. reqards 	to st.ate.menit male on para 4.111 	of 	the 

app 1. cat.i Olb 	the Responden.t.s I,eq to 	t.at.e that as per nature 	of 3 oh 	the 

seasonal Rhatasi s are enqaqeii dir i,rtq monsoon pniri oil I. e. from I t.h May 	to 

15 t.h. Or; t.ob er every year for the purpose of I tool forecast. I n.q. A f t e r I I th 

October there is absolutely no work of fLood forecast.irtq. Alt the h pp  Ii,ca.nt.s 

areweLt aware of this fact that after Ith October they wi LI. he disenqaqed, 

they have accepted the job beinq fully aware of this fact. The atleqat,i.on 

reqaritiriq atteqed exptoi ta.t,con by the Responden.t.st  therefore' is not cor —  

rct.. All the app[ica.n.t.s are free to choose any other job suit.ahte to 'them. 

I 

'I 

I 

S 



"V 

4.11 	 That with rpqards to statements made in. paraqraphs 4.11 of 

the ap lh;ationsi the Respondents lteq to stat.e that. the ,jwlqme.nt referred in. 

• I he paraqraph was sped fi catty mean.!. for the emp toyees who have been. !orkirtq 

as Rhatasis Earpentert Mist.ries Motor Medta.nicst Drivers and Etectri darts 

on adhoc Itasis and not to the seasonal. Rha.iasi.s enqaqed on workch.arqed 

establishment, for a sped Nc purpose Will for spedfic period. it is further 

stated that the seasonal Khatasis are riot adhoc employees. As such. the said 

jutlqment is 'not, aPPI ical.te in the facts and drcomstances of the present. 

r. a 5 

4.12 	 Contents 	of 	para. 	4.12 	are 	wron9 	& 	dertied. 	It. 	is 	dcn,iett 	that 

the 	Respondents 	have 	acted 	ite9attYt 	as 	atteed. 	It. 	is 	further 	denied that 

they 	have 	act,ei,t 	in 	direct. 	r,,frortt.at.i,ofl 	witfi. 	the 	lloo.'hte 	Tribunal's nrder,  

at teqed. 	Jt 	Is 	stated 	that. 	the 	Responderit.s 	have 	hiqhest. 	reqard 	for 	the 
as 

mal esty 	of 	the 	lion.' He 	Tribunal. 

4. 13 	, 	That. 	with 	reqard 	to 	stat.emejit 	made 	in. 	para 	4.13 	of 	the apPli 

cat.ion 	the 	Respondents 	bet 	to 	state 	that 	as 	already 	stated 	in. 	the above 

paras 	the 	scheme 	for 	qran.t. 	of 	temporary 	status 	and 	requtari sati on of 	the 

services 	of 	seasonal 	Kh.a.las is 	ha.s 	a treadY been •draf ted 	by 	C. 	. C. 	and Mini s - 

try 	of 	lat,er 	Resources 	anti 	at. 	present. 	is 	lieiri! 	circulated 	to 	concern Min.is 

tries 	.ahd 	Departments 	for 	their 	comments" 	observations 	within, 	a 	fixed 	time 

frame 	anti 	i mme di at.eiY 	thereof AAe 	cab 	net, , approval 	1yont1 	Ip 	soutiht. as 	per 

transaction 	of 	bus i neSS 	rules. 	It. 	is 	fur t:her 	stated 	that 	as 	and 	when. the 

said 	scheme 	isapprovedi 	the 	individual 	applicant's 	case would 	be corisid- 

ereti. 	It. 	is 	pert inent 	to 	merit, ion 	that. 	the 	llon.'b 1€ 	Tribunal 	in. 	1 t.s 	order 

11.94 	in 	(LA. 206/94 	made 	specific 	mention, 	that. 	1993 	scheme is 	not. 

applicable 	as 	the 	applicant. 	No. 2 	herein 	is 	not 	a 	casual 	daily 	rated worker 

(copy annexed). MA—i. 

S 

a 	• 
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4.14 to 4.1 	That. 	with, 	reqard to statement. made in para 4.li 	4.l 	and 

4. 16 of theapp El cati on, the Respondents boq to state that the interim oiHder 

passed by the Tlin' bEe Triburia t has already been moiti fled. 	The Responien is 

further' beq to stale that. the scheme f o r qranl. of temporarY status and 

roqul at i sat inn of the services of seasonal Kh,atas is has atrea'IY been drafted 

by C. W. C. and Min. ist.rY of \at.er Resources and at present. is being ci rcula ted. 

to concern Mini st.rks and Departments for the.i r common ts/ observations 

within a fixed lime frame and immediateLY thereof the cab irtet approval would 

be sought as per transaction of business rules. It is further staled. that as 

and when the sa iii s,':Iienin is app rovedi the individual apP i. i can I.' s case would 

he considered. 

That. 	wi t.h 	regard 	to 	statements 	made 	in, 	paragraph 	of the 

app I icat ion the 	Respondents 	licit 	to 	state 	that, 	regarding 	grounds 	for 	relief 

wi 0 	Legal Provision 	the Respondents 	bog 	to 	stat.r 	that none 	of 	the 	groumis 

are 	ma in I a nab to 	i o 	law 	as 	we it 	as 	in 	fac: t. 	and 	as 	such 	the 	ap Ii cat, ion is 

liable 	t,o 	be iii sm I sseil. 

6 That. 	wi, th 	regard 	t.o 	statements 	mailo 	in 	paragraphs 	6 	of the 

app I lcat.ion the 	Respondents 	have 	no 	comments 	on 	them. 

7. Cont.ent.s 	of para 	7 	are 	denied 	for 	want 	of 	knowledge. 

II 	9 That. 	wi t.h 	regards 	to 	statement 	made 	itt 	para 	11 	& 	9 	of the 

app ii call on regarding 	tell of 	sought, 	fort 	the 	Respondents 	beg 	to 	state that 

HI' 11th 	facts 	and 	circumstances 	stated 	above 	the 	applicants 	are not, 

ent.it ted 	to anY 	of 	the 	relief 	sought 	f o r 	a n d 	as 	such. 	their 	application, is 

Halite 	to 	he dismissed. 

. 
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lU hi I 	That wi 1.11 r!1arII IM st atelilcu Is inaIe in paraQraPhs IO 	it & I 

of the aPI 	at ion, 	Iie R ;ponileri Is have no :oinme.iI.s. 

that the. Responilen Is suhmi t that the. a pLication IS de.VOId Of 

mciii. saml heru:e 1.1 abte to he Ikmissed. 

I, 	V. P. Shiv 	Execut ive Enq 1 neer 	Midilte Brabmapot. ia Dlvi si on, 

I. 

 

W. E., 	Rajqarh 	Roa'I 'fluwah.ati? arol ResporIeiit Nn.3i Ito 	hereby 	solemnLY 

ilec tare 	that 1.he. statement. maile above are true to m 	k o owteilqe, beticf 	anI 

information 	haseil 	on offici at reconis. Leqa.t submission. m&le. 	therein, are 

I rue 	upon 	I eqa I a'I' ice rece. iveil an't be I 1 eveil to be curiei: I.. 	I 	si n 	this 

verification on this EtY-AV. 	day of F- 1997 at. Iowahat i. 

DELIIcR ANT 
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in vjuf thu fact that ttipet.Of 

adhoc appoIntment has been disapprove 

by the Supreme Court and the 180 is 181 

down in clear terms in the ruling in 

K Public Se rvice Commission etc. V. 

Ur Narinder Motion & Ors. etc.tC j99ti(1) 

S.l.1 pag9 209. The decision In thb case 

of Or A.K.)aln v. Union of indians uell 

aê in State of Haryana v. Piers Singh'wi 

were considered elongtiith several at hut 

d9OisionSe It has been observed that 

•sdhoc employee should be replaced no 

expedItioUslY as possible by direct 

recruits, Assuming therefore, that the , 

post still ex ists although 

where the epplicUflt was appointed Use 

Work charged departtflebt stIll no legal 

rIght cOn be spelt o ut to bc regularLd. yg 

	

as a matter of coUrsO. We are hotJavet', 	•.;. •' 

persuaded to take the ttitJ that the Oasfl 

of the applicant is 11t to be considered 

sympRthetiCalY hatting regard t, the 

spirit and object behind the O,M.dat,d fi 

(read uith 0.M6 dated 8.4691 

referred above) whIch lays dawn the 

procedure for 'tilling up of Group 0 
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